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FINAL GUIDELINES FOR MARKET RISK CAPITALISSUED

RBI demarcates banking
& trading books of banks

FE BUREAU
Mumbai, September 21

THE RESERVE BANK of India
on Mondayisstied final direc-
tions on minimum capital
requirements for market risk
for banks, clearly demarcat-

ing the banking book and framework.
trading book of a bank.

These directions,effective g jntarast rate,
April 2027, aim toalign mar- (et B
ket risk guidelines with the | IHIFEE
revised Basel 111 framework, 2

3 s : ol trading-book
while ensuring simplicity of 1
regulations, and providing  instruments,
flexibility and ease of adop-  While FXrisks
tion, the RBI said ina release. Wil apply

Toensureasmoothtransi-  across both
tion, intermediate (transi-  tradingand
tion) scalars have been  banking books

in effect since April 1, 2024,

UPDATED NORMS

W The new norms by (=3
will be effective
from April 2027,
aligned with the
revised Basel Ill

M Banks cannot count internal risk transfers from
the trading book to the banking book when
calculating regulatory capital

bt | that has led to the weaponisa-
permits tion of key supplies such as
hedging critical minerals.

banking-book Outbound M&A from India

risks either via
external hedges
orinternal risk
transfers

M Capital
treatment
revised for
debt mutual
funds, ETFs

itsaid.

When calculating market
risk capital requirements,
banks must factor in interest
rateand equity risks for trad-
ing-book instruments,aswell
as foreign-exchange risks
(including gold and precious
metals) across both trading
and banking books, the RBI
said. The trading book, for
capital adequacy,will include

Central bank sells ¥25K-cr
G-Secs to absorb liquidity

THE RESERVE BANK of India
(RBI)on Monday conducted an
open market operation (OMO)
toabsorbexcessliquidity from
the banking system, selling
government bonds worth
25,000 crore. This was the
second tranche of the central
bank’s planned 31 lakh crore
OMOsale.

The central bank had sold
government securities worth
50,000 crore in the first
tranche on September 17.The
final tranche of 225,000 crore
is scheduled for September 28.

Theauction received robust
demand, with bids totalling

allinstruments that are clas-
sified as ‘held for trading’
(HFT). Banks must also com-
pute and maintain market
risk capital charges at both
the consolidated and stand-
alone levels.

nal risk transfers from the
trading book to the banking
book when calculating regu-

exceeding the notified amount
025,000 crore. Market par-
ticipants said cut-off yields
wereslightly better than antic-
ipated. However, the RBIdid not
accept any bids for the 8.28%
GS 2027 paper. The securities

Banks cannot count inter-

latory capital. However, the
RBI permits hedging bank-
ing-book risks either via

revising specific risk tables
for interest rate risk to align
with the Basel Committee on
Banking Supervision guide-
lines.

from one tosixyears.

Banking system liquidity
stood atasurplus of 6.05 lakh
croreas of September 20,down
from an average surplus of
¥10.34 lakh crore during the
first two weeks of
amid tax outflows and RBI
measures.

external hedges or internal ensure computation on
risk transfers. underlying risk drivers while
Otherkeychangesinclude maintaining ~ adequate

man

capital treatment for debt
mutual funds and ETFs to

guardrails. It revised specific
risk capital rules for credit
derivative hedges to include
positions hedged via total
return swaps.

thoselines.”

record high.

Carlyle prepares
for $400-million IPO
of India auto unit

CARLYLE GROUP HAS kicked off preparations
for a potential initial public offering of its
India-based auto-parts platform, Highway
Roop Precision Technologies, sources said.
The private equity firm is working with
Kotak Mahindra Capital, ]M Financial, Gold-
hs Gi

upand Nomura Holdi the

the RBI has

84,982 crore,

onofferhad

continued to use variable-rate
reverse repo (VRRR) auctions
to absorb surplus liquidity. On
Monday, it conducted an
overnight VRRR auction that
received bids worth 375,058
crore against the notified
amount of X1 lakh crore.
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share sale, which could raise as much as $400
million, the sources said.

The IPO is planned for the first half of next
yearand will comprise both primary and sec-
ondary shares, they said.

Details including the offering’s size, valua-
tion and timing are still being finalised and
could change depending on market conditions,
the sources said.

Representatives for Carlyle and the banks
didn’t respond torequests forcomment.

BLOOMBERG

Apr-Aug crude import bill spikes $24.4 bn

HOWEVER, ANALYSTS BELIEVE
that persistently high prices could
forceatleast partial transmission to
auto fuel consumers and down-
stream industries reliant on crude
derivatives.Theriskhasincreasedas
elevated crude prices persist into
September.

The current account deficit
(CAD) marginally widened to $4.2
billion, or 0.5% of GDP, in the first
quarterof 2026-27,compared with
$3.4 billion, or 0.4% of GDP,in the
year-ago period, owing mainly to
higher goods trade deficit. The
deficit more than doubled to $ 7 bil-
lion in July from $3.2 billion in the
year-ago month, as the spike in
global energy prices led to a sharp
riseinthe merchandisetrade deficit.

The divergence betwen volume

spread across the economy as pro-
ducers pass higher input costs to
consumers.

“Blevated energy prices invari-
ably find theirway into the broader
cost structure of the economy.

and value of crude importswas evi-
dent in August. Crude imports fell
3%year-on-yearto19 MMTbutthe
monthlyimportbill climbed 18.2%
to $11.7billion.

The Indian crude basket aver-
aged $90.19 perbarrel in August,up
30.5% from $69.11 a year earlier
and 9.9%from $82.04 in July. Brent
averaged $90.84,against $68.21in
August 2025,an increase of 33.2%,
PPACsaid.

Crisil Intelligence has revised its
Brent crude forecast for FY27
upwardto $88-93 perbarrel,imply-
inga 25-32%jyear-on-yearincrease,
citing inventory depletion and per-
sistent West Asia tensions.

The consultancy warned that
sustained energy inflation could

Under conditic robustdemand,
producers are increasingly able to
pass on higher fuel and input costs
to consumers, a trend already evi-
dentinnear-double-digitwholesale
price inflation of 9.9% in August,”
Crisil Intelligence said.

S&P Global Energy also expects
crude prices to remain broadly
within $80-100 per barrel through
2027.1t forecasts Brent averaging
around $90 or higher for the
remainderof2026and $86in2027,
with the latter estimate being $5
aboveits previous outlook.

“Crude oil demand is con-
strained not because consumers
have disappeared but because of
limited available refinery capacity.
Lower Middle Eastern production

supports prices,while refining con-
straints and relativelylow levels of
Chinese crude oil imports limit
crude demand,”said Jim Burkhard,
vice-president and global head of
crude oil research, S&P Global
Energy.

The impact of higher prices
extended beyond crude imports.
India’s net oil and gas import bill
increased 34.7% to $66.8 billion
duringApril-August from $49.6 bil-
lion a year earlier, an additional
$17.2billion outflow.

Gross petroleum imports, com-

16.3% to 215 MMT. Product
import volumes fell 46.4% to 11.2
MMT, with theirvalue declining to
$6.9billion from $9.4 billion.
Petroleum imports accounted
for22.5% of India’s total merchan-
dise imports during April-August,
comparedwith19.5%ayearearlier.
The overall merchandise trade
deficit widened to $147.1 billion

hashadastrongyear, Paul Uren,
headof investmentbanking for
Asia Pacific at the Wall Street
firm, told Reuters.

“There are a number of
Indian companies that have a
very good acquisition cur-
rency, and they also have
access to the capital markets,
whetherit's equity or debt. So
you'll continue to see more of

Overall M&Ain Indiahitthe
$100 billion mark in the first
half of 2026 across 680 deals,
data from JPMorgan showed.
Outbound deals have already
reached close to $24 billion so
far this year, on track to hit a

Deals announced this year

Registered

that Uren said.
“We'll be active in pursu-
The RBI also revised the | ing opportunities along

L = LT

Finance Minister Nirmala Sitharaman with the Chairman and
CEO of JPMorgan Chase and Co Jamie Dimon during JP Morgan
India Investor Conference in Mumbai on Monday em

include Sun Pharmaceuticals’
deal to buy US drugmaker
Organon & Co in an all-cash
deal valued at $11.75 billion
including debt. [PMorgan was
an advisor to the deal which is
expected toclose in early 2027.

Indian firms are in conver-
sations to secure energy sup-
plies and critical minerals as
part of free trade agreements.
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India outbound M&A to rise for
securing supply chains:

IRADUGAL &

VIBHUTI SHARMA
Mumbal Septemberzl
JPMORGAN CHASE EXPECTS
more Indian companies to
look for mergers and acquisi-
tions overseas as they seek to
secure key supply chains
against volatile geopolitics

PMorgan

initial public offerings over
the last two years, has seen
activity slow this year due to
weak secondary markets and
lowervaluations.

IPOs worth §9.9 billion
across 194 firms had been con-
cluded by September 21 this
yeat, compared with $21.8 bil-
lion in all of 2025, data from
LSEG shows.

Two large 1PO, including
NSE’s $2.3 billion offering and
Reliance Jio Platforms’$3.8 bil-
lion share sale,are likely to boost
activitylevels, Uren said.

“Indiawillultimatelyhave a
very strongyear for equity cap-
ital markets once you take into
account those transactions.”

For now, activity in other
partsof the Asia Pacificregionis
stronger, with Chinaand Hong
Kong secing a 53% increase in
volumes while South Koreaand
Taiwan have also seen a mater-
ialincrease, Uren said.

“Our confidence and convic-
tion that this will be enduringis
actually very high. The reason
being that the companies
include many that are true
industryleaders,” he said.

“Alot of what they’re doing

As part of trade talks with
Canada, for instance, anumber
of companies are in talks to
investin LNG and critical min-
eral projects, Canada’s trade
‘ministersaidovertheweekend.

“Acombination of factors s

driving  this  activity. is globally relevant; they've
Supply chainresiliencyisone,”  built terrific businesses; and
Uren sai there’salotofglobalinterestin

India, which sawasurgein  them. REUTERS

POLYTEX LIMITED

from $123.9 billion, according to
government data.
Thehigherenergybillraisesrisks

for the external balance. Every sus-
tained $10-per-barrel increase in
average crude prices could widen
India’sCADby 30-40 basis points of
GDP. The eventual impact depends
onhowlong prices remain elevated
and movements in other compo-
nentsof the currentaccount.

Chief Economic AdviserV Anan-
tha Nageswaran told the Standing
Committee on Finance on March 2
that crude remaining at $130 per
barrel for twoto three quarterscould
widen CAD toaround 3.2% of GDP,
lower FY27 growth to 6.4%, and
push inflationto 5.5%.

The risk remains relevant as the

prising crude oil and p
products, rose 36.8% to $81.8 bil-
lionfrom $59.8 billion. The liquefied
natural gas (LNG) import bill
increased 21.4% to $6.8 billion
from $5.6 billion.

Higher exportearnings provided
some offset. Petroleum product
exports increased in value to $21.7
billion from $15.9 billion, even
though export volumes declined

t0$123.86
per barrel on Seplemher 18 from
$99.35 on September 2.

Domestic crude production
declined to 11.4 MMT during April-
August from 11.9 MMT ayear ear-
lier. India’s crude import depen-
dence remained elevated at 88.1%,
against88.3%in thecorresponding
period of FY26,leaving the economy
exposed tosustained priceincreases.

NSE IPO ends with 5.7X subscription

FOREIGN PORTFOLIO INVESTORS
(FPIs) accounted for the largest
share of QIB demand, bidding for
140.32 million shar

s .

The ¥2-10lakh NIl categorywas
subscribed 4.09 times, with bids for
25.78 million shares against 6.3
million shares on offer. HNIs

for24.78 milli

for1.04 million shares worth Y185

crore, against 0.43 million shares

worth 77 crore on offer.
At22,561 crore,NSE’s IPO is

including banks and insurers, bid
for 67.96 million shares, while
‘mutual funds bid for 54.08 million
shares.

The NII portion was sub-
scribed 6.55 times, attracting
bids for 123.75 million shares
worth 322,090 crore against
18.90 million shares worth
33,374 croreon offer.

Demand was stronger in the
above-101akh NIl category,which
was subscribed 7.78 times.
Investors bid for 97.97 million
sharesworth 17,488 crore,against
12.60 million shares worth 32,249
crore on offer. HNIs accounted for
83.92 million shares.

The employee portion was stb-
scribed 2.40 times, receiving bids

the d-largest in the Indian
‘market after Hyundai Motor India.
Theissueis entirelyanoffer forsale,
with shareholders including State
Bankof India, SBI Capital Markets,
Bank of Baroda and Stock Holding
Corporation of India selling stakes.
NSE had raised 36,746 crore
from anchor investors ahead of the
issuie. Its shares are expected to list
ontheBSE on September 24.
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f Direciors (1DC) for the Open Offer to the Shareholders of Ramgopal Polytex Limited
(hereinafter referred 1o as 'the Gompany' { ‘Target Company’) by Mr. Pravin Kumar Stishadiya and Mr. Punit Shishodiya (nereinafter
collectively referred to as 'Acquirers’) under Requlation 26(7) of Securities and Exchange Board of India (Substantial Acquisiton of]
Shares and Takeovers) Regulations, 2011 (‘SEBI (SAST) Regulations, 2011)

1_|Date Seplember 21, 2026

2| Name of the Gompany Ramgopel Polytex Limited

3 Dewis of the Offer periaining | Open Offer to acquire upto 37,70,000 (Thirly-Seven Lakh Seventy Thousand Lakh Only) Equity

0 the Company Shares reprasenting 26.00% of the Eguity Share Capital of the Targat Company at an Offar
Price of INR 17.10/- (indian Rupees Seventeen and One Zero Paisa Only) per fully paid-up
Equily Share payable in cash. Th Offer Price for pastly paid-up Equity Shares will be computed
as the difference between the Offer Price and fhe amount dus fowards calls-n-amears including
unpaid interest, I any, thereon

4. |Name of the Acqurers and the |= M. Pravin Kumar Shishadiya
Persans Acting [n concert with [+ Mr. Punit Shishadiya
the Acquirers There is no Persons Acting in concert with the Acquirers in this Offer

5 | Name ofthe Managertothe | Corporate Professionals Gapital Private Limited
Offer

6 | Members of the Commities of | Mr. Nishant Tolchand Ranka — Chairmen
Independent Directors Ar. Arun Kumar Sharma ~ Member

7. [IDC Member's relationship with | The IDG members are Indepandent Direciors of the Company
the Company (Director, Equity | None af the members of the IDC hold any equity shares or other securiies of the Company
shares owned, any other of have any contractielationship with the Target Company other than as the
contract | if any | Direstors on the board of the Company.

& | Traving in the Eguity shares/ | None of the IDG members of the Company is currently holding any shares in the Company,
other securities of the None of the IDC members of the Company have Iraded in any equity shares / other securibies
Campany by IDC Members | of the Company during a period of 12 manths prior fo the date of Public Announcement and

since then ti1 date.

9| IDC Member's relationship with | None of the IDG members have any dirsct or indirect sship it th and neither
the acquirer (Director, Equily | have any contracts with the Acauirers.
shares owned , a Further, since the Acquirers being individuals, thus. dirsctorship or details of equity
contract/ relationship). [fany. | by IDC merers in Acquirers is not applicable

0. [ Trading In the Eqully shares/ | Not Applicable
other securities of the Acquirer
by IDG Members ==

11, | Recommendation on the Open | Based an the review of the Public Announcement. the Detalled Public Statemant and Letter of
offer, as to whether the offer is | Offer issued by the Manager to the Offzr and other documents on behalf of the Acquirers, IDC
fair and reasonable mambers are of opinion that the Open Offer Is In accordance with SEBI (SAST) Regulations,

2011 and prima facie appears to be fair and reasonable

IDC also draws attention of public shareholders lo the current share price which has exceeded
the open offar price ater the PA date. The sharehalders are advised o independently evaluale
the offer and take their own Informed decision basad on the Letter of Offer datad Septembar
18. 2026, They may alsa consider seeking independent tax opinion before taking heir decision
in this regard.

12| Summary of reasons for 1DC members have laken into consideration, the folawing affer documents fo

1. Public Announcement dated July 28, 2026
2. Detailed Public Statement dated August 03, 2026
3. Letter of Offer dated Seplamber 18, 2026
Based an the raview, we note that the Acquirers have entered into a SPA dated July 28, 2026
with the Sellers for acquisition of 65,81.796 (Sixty Five Lakh Ninaly One Thousand Seven
Hundred and Ninety Six} Equity Shares representing 45.48% of the Equily Share Capital of the
Target Company from the Sellers at an agraed price of INR 8- (Indian Rupees Nine Only) per
Equity Share aggregating to INR 593,26, 164/- (Indian Rupaes Five Crore Ninety Three Lakh
Twenty Six Thousand One Hundred and Sixty Four Only) 1o bs paid in cash
Pursuant to entering info SPA. the Acauirers have triggered the obligation to make an Open
Offer in terms of Regulation 3(1) and Regulation 4 of SEBI (SAST) Regulations. 2011
The equity shares of the Company are listed and fraded on the bourses of BSE and are
frequently traded within the meaning of definition of ‘frequently raded shares' under clause (i
of Sub-Regulation (1) of Regulation 2 cf the SEBI (SAST) Regulations), 201
The Offer Price of INR 17.101- (Indian Rupees Seventeen and One Zera Paisa Only) is justified,
in terms of Regulation 8(2) of the SEBI (SAST) being the highest of the following-
Particulars
The fighe: per shae of the target company for
any .m.,wmy o e earman attacting e cbliation 1
maks a public announcement of an open offer
[6) |The volume-weighted average price paid or payabie for NA
acquisition by the Acquirers during 52 weeks immediately
| preseding the date of PA_ 4
{c) | The hig paid or payable for any acquisiion by Ihe NA
mwuprs during 26 wesks immediately preceding the date of
10 PA
1d) ‘H\e wolume-weighted average market price of shares for a period| IR 16.73/-
of sixty trading says immediatey preceding the date of the public
|announcement as traded on the stock exchange where the
maximum volume of trading in the shares of the target company
are recorded during such period
{e) | Wnere the Equity Shares are nol frequently traded, tne price| Not  Apglicable,
determined by the Acquirers and the Manager to the Offer|sinca Ihe equily
sidering valuation parameters including  book  value, | shares of the Target
comparable trading mumplus and such other cermeg Campany are
i ied
In view of tha parameters oa-\sndaruc and presanted In Qule abava, In tha opinion of the
Acquirers and the Manager to the Offer, the Offer Price INR 17.10 (Indian Rupees
‘and Gné Zero Paisa Only) per shars (ol haing lowe han the price detarfinad In
with Regulation B(2) of the SEBI {SAST) Reguiations) is justified in terms of Regulation 8 of|
the SEB| (SAST) Regulations. Further, the Offer Price for partly pald-up Equity Shares wil
be computed as the difference between the Offer Price and the amount due towards calls-in-
armears including unpaid interesl, If any, therecn
hareholders are advised fo indepandently evaluals the offer and take their own
ion

13. | Disclosure of voling pattem have been unanimously approved by the IDC members.

14. | Datails of Independent
Advisors, if any:

15. | Any ofher matier(s) lo be Nona
highiighted

“Ta the best of our knowledge and belief, aftar making proper enquiry, the. infarmation contalned in or accompanying this statement is,

in all material respect, trus and correct and not miskeading, whetfier by omission of any information or otherwise, and includes all the
Informatian required to be daciosed by the Company under the Takeover Code

For and on behalf of

The Committee of Independent Directors|

of Ramgopal Polytex Limited,

"

Place: Mumbal Mr. Nishant Teichand Ranka

Dale: September 22, 202¢ Chairparson — Commitez of Independent Directors,

epaper.linancialexpress.oanb. @
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Lt mgopelpolyte) #IPE ce@ram 0 THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN
INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY,
OUTSIDE INDIA.

THE EQUITY SHARES OF THE BOMFAHV \'-‘ILI. GET LISTED ON MAIN BOARD PLATFORM OF BSE LIMITED (*BSE") AND NATIONAL STOCK EXCHANGE OF INDIA
LIMITED (“NSE, AND TOGETHER WITi THE “STOCK EXCHANGES") IN COMPLIANCE WITH CHAPTER I OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(ISSUE OF CAPITAL AND DISCLOSURE HE[IU\REMENTS!HE(\ULN’IBHS 2018, AS AMENDED ("SEBI ICDR REGULATIONS")

Directors (1DC’) for the Open Offer to the Shareholders of Ramgopal Poiytex Limited
{hereinafier refarred to as ‘the Company' | ‘Target Company') by Mr. Pravin Kumar Shishodiya and Mr. Punit Shishadiya (hereinafier
collectively refierred {0 as ‘Acquirers') under Regulation 26(7) of Securities and Exchange Board of India (Substantial Acquisition of
Shares and Takeavers) Regulallons, 2011 (‘SEBI (SAST) Regulations, 2011')
Seplember 21, 2026

Ramgopal Polytex Limited

Open Offer to acquire Upto 37,70,000 (Thiry-Seven Lakh Seventy Thousand Lakh Only) Equity
Shares representing 26.00% of the Equity Shara Capital of the Target Company at an Offer
Price of INR 17,10/~ (Indian Rupees Seventeen and One Zera Paisa Only) per fully paid-up
Equity Share payable in cash. The Offer Price for partly paid-up Equity Shares will ba computed
s the difference between the Offer Price and the amount due towards calls-in-arears including
. unpaid interest, if any, therson
he Acquirers and Ihe [+ Mr, Pravin Kumar Shishodiya

Persons Acting in concert with Mr. Punit Shishodiya

ihe Acquisers There is na Persons Acling in concert with the Acquirers in this Offer

1 Dnle
2. | Name of the Company
Details of the Offer pertaining
lo the Company

ARMEE INFOTECH LIMITED

(TO BE LISTED ON THE MAIN BOARD OF BSE AND NSE)

(Ploase uss this OR Code.
o view the Red Heering
Prospectus and fhe
‘Abridged Prospectus)

Our Company was originally mmvunmwﬁ 25 “Blossom [nfraspace Private Limited” a private limited company under the Companies Act. 1956 fhough @ certificate of
B2

5. | Name of the Manager tothe | Corporate Professionals Gapital Prvate Limited omanies, G Onlareh 1.2017, our r.omwywas admitied nloa partnership,
namely. W' Armee | {tre p Firm” dof 1,2017. 0. and hs usiness of

B. | Members of the Committes of | Mr. Nishant Tolchand Ranka — Chairman Mis Amese Infotech was ransferred MHVCW‘DW Pursuant| fu Board atils March 31,2017 and h 1
Independent Directars . Arun Kumar Sharma — Member omp oo et Ao LIl eonde it bapato f e e o
7. | IDC Member's raiatonship with | The IDC members are Independent Directors of the Company ¥ . i J“"-”‘6“’2‘A‘;ﬂ”gg;‘f““mm"ﬂ’w
the Campany (Director, Equily | None of the members of the IDC hold any equity shares or other securitias of the Company ¥ W } e Sardihe f % Al 8 BmsLE0l
shares owned, any olher or have any contractrelationship witn the Target Company other than as the Independent Gompany was change (o *ArMes Infolach Limitedand 8 fresh oerlficate of inoory ek (o change of e pon. s vp‘nm“"“‘e“ company was

issued to our Company by the RoC on Apré 24, 2024, For further detais, relating iges in name
“History ang Certain Corporate Matters"on page 255,
Registered and Corporate Office: Arhlee House, 17, Goyal Intercity, Row House Thate, Thate] Road, Ahmedabad, Gujarst - 380034, indi:
Contact Person: Purmina Jan, Company Sezmganurumnlmnw Offcer, Telophone; +31 704911 4911
Emall; 5@ com. Website: dentity Number: U 2011PLODB3:
NOTICE TO INVESTORS: CORRIGENDUM TO THE PRICE BAND ADVERTISEMENT PUBLISHED ON
SEPTEMBER 18, 2026 (THE “CORRIGENDUM")

OUR PROMOTERS: AMI RIDHISH PATEL, KIRITKUMAR CHIMANBHAI PATEL AND RIDHISH KIRITBHAI PATEL
INITIAL PUBLIC OFFERING OF UP TO [o] EQUITY SHARES OF FACE VALUE OF 2 10 EACH ("EQUITY SHARES) OF ARMEE INFOTECH LIMITED ("OUR COMPANY"

Directors on the board of the Company.
None of the IDC members of the Company is curently holding any shares in the Campany
None m the IDC meembers of the Company have tadad in any aquily sharas / other securtias
CGompany during a period of 12 months prior (o the date of Public Announcement and
since | \ner\ till date.

TOG Wemier's relabonatig vwih [None of the 1DG mambers Fave 81y GFeet or Iiradt raralionsHp wilh he Acerarers and maither |
the acquirer (Director, Equity | have any contracts with the Acquirers,

shares owned , any olher Further, since the Acquirers being individuals, thus directorship or details of equity share owned
contract/ refationship). i any, | by IDC members in Acquirers is not applicable

0. [ Trading in the Equity shares | Not Appiicable

contract / if any
& [Trading in the Equity shares/
other secarities of the
Company by IDC Members

other sacurities of the Acquirer
by IDC Members

Recommendation on the Opan
offer, as to whether the offer is
fair and reasanable

Based on tha review of the Public Announcement, the Delaled Public Statement and Letter of
Offer issued by the Manager (o the Offer and other tocuments on behal of the Acquirers, (DG
members are of opinion thal the Open Offer is In accardance with SEBI (SAST) Regulations,
2011 and prima facie appears to be fair and reasonable.

1DC also draws allention of public sharaholders 1o the current share price which has exceeded
1ne open offer price after the PA date. The shareholders are advised lo independently svaluate
the offer and take their own informed decision based on the Letter of Offer dated September

OR THE "ISSUER") FOR CASH AT A PRICE OF ¥ [#] PER EQUITY SHARE ("ISSUE PRICE") (INCLUDING A PREMIUM OF ¥ [¢] PER EQUITY SHARE) AGGREGATING

UPTO 230,000 LAKHS (THE "ISSUE"). THE ISSUE COMPRISES OF A FRESH ISSUE OF UPTO (o] EQUITY SHARES OF FAGE VALUE OF 210 EACH AGGREGATING

UPTOZ 30,000 LAKHS BY OUR CONPANY (THE "FRESH ISSUE"). THE ISSUE SHALL CONSTITUTE [#]% OF OUR POSTSSUE PAID-UP EQUITY SHARE CAPITAL

OF OUR COMPANY

This refer rember 18, blished

a0 Enghh natioal iy kupape, 4 o o Jansate i ntionalCally nasapos nc ol Eclionsof Ja ind, Gujarst Gl nowsaper (Gt baig 16

ol anguage f uftat, e o Rgitered s Corpoate Offce s osaled),eachwif v o, and subseauenly sumite by our Conpany o e Securies
#incis (“SEBI') BSE Limited (“BSE") and ¢ of ndia Limiled ("NSE", together with BSE, the “Stock Exchanges” in relabon

18, 2026, They may also consider seeking independent fax opinion before taking their decision fothe ssue.
in this regard Inthisregard,
12. | Summary of reasons for 1DC members have taken Into cansideration, the following offer documents for making the 1 Issue.and a Campany, each at the Floor Price and Cap readas
= Atthe Floor Price of Rs. 350 i ]

1. Public Announcement dated July 28, 2026 M TogPrich ol Ry 378
2. Detalled Public Statement dated August 03, 2026 Particulars Upto N, of Upto Amount Upta No. of Equity Shares | Upto Amount

Letter of Offer dated Septomber 18. 2026 of Face Value of Rs. ﬂ! each (Rs. in Lakhs) | of Face Value of Rs. 10 each | (Rs. in Lakhs)
Based on the review, we note fhat the Acquirers have enlered into a SPA dated July 28, 2026 = =~ o0 | 3000000 |
with the Sellers for acquisitian of 85.91.796 (Sixty Flve Lakh Ninety One Thousand Sev Frosh ssue L AR 30,0000 80,00.000 30,000.00
Hundred and Ninety Six) Equity Shares representing 45.46% of the Equity Share Capital of the: lssueSle | 571428 |  80,000.00 3000
Target Company from the Sallers at an agreed price of INR 9/- (Indian Rupees Nina Gnly) per o8t ssue Niarkel Capalzation of Our Comparny. 32302814 | 11303985 118.992.6

Equity Share aggregating to INR 5.93,26,164- (Indian Rupses Five Grore Ninety Three Lakh
Twenty Six Thousand Gnie Hundred and Sixty Four Only) 1o be paid in cash.

Pursuant 1o sntering into SPA, the Acquirers have triggered the obligation to make an Open
Offer In terms of Regulation 3(1) and Reguiation 4 of SEB| (SAST) Regulations, 2011
The equity shares of the Company are fisted and traded on the bourses of BSE and are
frequently traded within the meaning of defintion of ‘frequently traded shares' under clause (j)
af Sub-Regulation (1) of Regulation 2 of the SEBI (SAST) Regulations), 2011

The Offer Price of INR 17.10/- (Indian Rupees Seventeen and One Zer Paisa Only) is justified,
in terms of Regulation 8(2) of the SEBI (SAST) being the highest of the fallawing-

£ |
fars ‘1 KHANDWALA

SECURITIES LIMITED renen

SAFFRON CAPITAL ADVISORS PRIVATE LIMITED

6505, Center Point, 6th Fioos, Andheri Kurla Road, J. B. Nagar. Andheri (East),
Mumbai, Maharashira — 400059, India

Tel; +91 22 4973 0384

The Price: Band

The information above modifies and updates in Price Band Ad accardingly stands updated to the extent stated

Al capitalised terms used in this Corrigendum shall, unless the context othenwise requires, have the meaning ascribed ko them in the to the Red Herring Prospectus dated
Seplember 16, 2026

BOOK RUNNING LEAD MANAGERS

The highest negolialed pric
any acquisiion under the agreement atirac
make & public announcement of an cpenofier |
The volume-weighted average price paid or payable for

acquisition by the Acquirers during 52 weeks immedately

per share of ihe target company for

the abligatian to KHANDWALA SECURITIES LIMITED

Gell, Ground Floor, Dalamal House, Nariman Point, Mumbai-400 021
Maharashira, India
Tel: +81 22 4076 7373,

precading the date of PA E-mail: ipo@ksiindiz.com E-mail; ipos@saffronadvisor.com
©) | The highest price paid or payable for any acquisiion by the NA Investor Grievance E-mail: mbinvestorgrievances@ksiingia.com Investor Grievance E-mail: invesiorgrievance@saffronadvisor.com
Acquirers during 26 weeks immediately preceding the date of Contact Person: Alok Desa\ Contact Person: Pooja Jain / Sayalee Galkwad:
the PA Website: www kslindia.c Website: www saffronadvisor com
AT [ Toe wlimmreianedaverags man e ol shwres T a oo | W 1T SEBI Rogsiraion Number: 1000001699 SEBI Registration Number: INMI000011211
of sxly rading days immediately preceding the dite af the public
et o s T e REGISTRAR TO THE OFF| COMPANY SECRETARY AND COMPLIANCE OFFICER
are recorded during such period
(®) ‘Where the Equity Shares are nol frequently traded, the price [ Not Applicable, Purnima Jain

determined by the Acquirers and the Manager to the Offer [since the  eqully
considering valuation parameters including book  valug, [shares of the Tarat
comparable trading multiples. and such other parameters as are | Company e
customary for valuation of shares of such companies. frequently traded

In view of the paramelers considered and presented in table above, in the opinion of the
15 and the Manager ta the Offer, the Offer Price INR 17,10 (Indian Rupees Sevenisen
and One Zero Paisa Only) per share (not being lower than the price determined in accordance
with Regulation 8(2) of the SEBI (SAST) Regulations) is justified in terms of Regulation 8 of
the SEBI (SAST) Requlations. Further, the Offer Price for partly paic-up Equity Shares will
e computed as the difference between the Offer Price and the amount due towards calls-in-
arrears including unpaid interest, f any, thereon

Howaver, the sharshalders are advised lo Independently evaluate the offer and take their awn
infarmed decision

Aree House, 17, Goyal Intarcity, Row House Thaltej, Thaite] Road,
Anhmedabad, Gujarat - 380054, India

Tulcnmme +91 794311 4811

s@armesinfotech com

CAMEO
CAMEQ CORPORATE SERVICES LIMITED
*Subramanian Building” No. 01, Club House Road, Ghennal, Tamil Nadu —
600002, India
Tel: +91 44 4002 0700,
E-mail: priya@camesindia com;
Investor Grievance E-mail: AsMee@camesingia com;
Contact Person: K. Stcenwa
Website: www cameoindia.c
SEBI Registration Number: lumonnnz, 53

Ac

Investor Grievances

Investors may contact the Cornpany Secretary andt Compliance Officer, the BRLMS or

ihe Regstar to (e [ssu in case of any pre-lssus or postssue relaled grisvances
non-<redit

arsu.me.q Equity Shares In e respective usneﬂmary acwunl ronecaptof reund

. inveslors may s BRLMs.

v T approved by the DG
4. | Detals of Independent _ “[None - B = — ¥ ? Al = o
Advisors, if any. For Arihee Infotech Limited
15, [ Any other matter(s) 1o be None on behalfof the Baard of Directors
highlighted sdi

Purnima Jain
Campany Sacratary and Complianca Officer

Place: Ahmedabad, India

To the best of our knawledge and belief, after making proper enquiry, the information contained in ar accompanying this statement is.
Date: Septomber 21, 2026

in ali material respect, true and coreet snd not misleading, whether by omission of any Information or otherwise, and includes all the|
information required to be disclosed by the Campany under the Takeaver Code.™

ARMEE INFOTECH LIMITED i proposing, subject
The Gommitte of Independent Dirctors To make an il publicoMerng of s Equiy Shares and has fled the Red Herring Prospacts s >ep:emne»1s zuzs wih the ROC, The RHP is avaiable on the websie of
igopal Polytex Limited SEBIat . 2s el as on BSEa espactively, on the website ofthe
Company i wiwarmeeinotech oom and on he webftes o the Book Ruring Leod Ny.ag:rs (“BRLMs"), e Khandwa\a Secuifis Limied and Safon Capil Adsisors
Privale L
for delas relating o such sk, piease s the secton Wled “Risk Factors " on page 16 of the RHP, Polential investors shodrol refy i the dral re hering prospects dafed
September 26, 2075 for making any invesiment decision but shoul only rely on the infomation included in the RHP fled by the Company with Ine ROC, SEBI and Stock
Exchanges. This announcement s not anissue of securiies for sake in the United States or semhere. This publication n India only and s

‘or and an behalf of

Mr, Nishant Tolchand Rankﬂ
Chairpersen — Commilies of Independent Directors

Place: Mumbal
Dale: Septerber 22, 2026

! b
fr

U5 Securities Act of 1933 or any other applicable law of the: United States. Accordingly,
the U S. Secuities Actof

s o
The gy . . fstod or India and may not be ), and Bids may not ba
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN
INVITATION OR OFFER TO AGQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY
UTSIDE INDIA.

PUBLIC ANNOUNCEMENT

HAREKRISHNA

— SUEBER (NOUSTRIEN UMITED —

e OR Codé
“oiow 1 DRHP ani
Aot Prosgestus)

HAREKRISHNA RUBBER INDUSTRIES LIMITED

(Previously known as Harekrishna Rubber Industries Private Limited))
CIN: U37200MH2022PLC387919
QurCompany was ariginally fcorporated as “Harekrishng Rubber Indwsteies (OFC) Private Liniited"' ay i onesperson company on Augitst 01, 2002 wnder the
provisions bf the Companies Act. 2013 with the Registrar of Companics, Mumbai, bearing CIN: U3 7200MHU220PC387919. Aficrwards the company Converted
intor Private Lintired company named *Harekrishna Rubber bidustries Private Eimited” prsuant to special resobutfon passed in Extra-Ordinary General Meeting
datcd November 01, 2022 and a fiesh cenificate of Mcorporation Issued by the Regisirar of Companies dated Decenber 14, 2022 hearing CIN-
U37200ME2022PTCIX7919. Further. our Company was conversed into.a pubic dinired company, pursuant 1o a spectal resolution passed by our Sharehalders at
e Extra Qrdinary General Meeting held on Mareh 24. 2026 and consecusively e nane af our company was changed from *Harekrishna Riebber idustries
Private Limited " o “Harekrishna Rebher Industrics Liited * and  fresh certificate of incorporation consequent spon conversion to public liniitcd way issued by
tie Rewivtrierofthe Companies, CEC an April 7, 2020 bedring CIN- U3 7200MI022PLCINT919., Forfurther detals of incorporation plécse refer to section tited

"G Hitorymhd Carcin e Corporuiaers”eginninizompagenc [ 3 of 3 D Red ering Prspeciis
Registered Office: 1 and 2. Infrunt of Prashan Vada, Palghar, Kum!hulu Wada, Thane. Mab: htra, India, 421312
RAMG o PA L Po LYT EX LI M IT E D mr,mmwanu e Wing b, Mh Floar Orchard Comporse Peck. RogalRal sy Road. Goreaon (East), Mumbai, 00065,
491 (022) 35583594: Fas: ?
Registered Office: Greenley Clear Rehnal Village Mal [‘,mp A
Corporate Offes: 701 Tk U FROMOTEREME
Exoal i e “THE ISSUE IS BEING MADE IN ACCORDANGE WITH CHAPTER IX OF THE SEBI ICDR REGULATIONS (IPO OF SMALL AND MEDIUM ENTERPRISES)
AND THE EQUITY SHARES ARE PROPOSED T0 BE LISTED ON SME PLATFORM OF BSE LIMITED
Directors ( 1DC') far the Open Offer to the Shareholders of Ramgopal Polytex Limited|
‘C';?Ij{f:;' r’:;’jj :f 5, ‘;‘fqﬁﬁ:‘{gj"gn é;’:g;:,g:";";;’;” :[V s“grcu':’j:s"a’f‘”d’“:;j‘:':gjda‘i ;"2F“f; df;“’;;ﬂi:‘;:‘:“:‘y:;;‘j:ﬁ"z; INITIAL PUBLIC OFFERING OF UPT0 61,04,000 EQUITY SHARES OF RS. 10/- EACH (*EQUITY SHARES ") OF HAREKRISHNA RUBBER INDUSTRIES LIMITED (“HRK"
s koo el 1) BB ST o T GIFERY COMPRISIG A FRESH SGUEOFUP 10 50,4000 EQLITYSHARES AGGREGATIG T 5] AHS O OUR GONPHAY FRES AUE") ANDA
L Sdptaimber?1, 2026 OFFER FOR SALE OF UP T0 10,60,000 EQUITY SHARES BY RESGEN LIMITED (“THE SELLING SHAREHOLDER") AGGREGATING TO RS. [ ] LAKHS (“OFFER FOR
2. _|Name of the Company Ramgopal Polytex Limited SALE"). OUT OF THE OFFER, =] EQUITY SHARES AGGREGATING TO RS. [*] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER 1"MARKET
3. | Details of the Offer pertaining | Open Offer to acquire upto 37,70,000 {Thirty-Seven Lakh Seventy Thousand Lakh Only) Equity MAKER RESERVATION PORTION”). THE OFFERLESS E.ISSUE OF [ EQUITY
tothe Company Shares representing 26.00% of the Equity Share Capital of the Target Company at an Offer EACH AT AN OFFER . -1/~ PER EQUITY T0 RS [+ LAKHS IS ER REFERRED T0 AS THE “NET OFFER”. THE DFFER
;:jy”é,"':: ;;y;‘;e ﬁ":‘:‘:s“h "T“,j':gj,jeg:gﬁ: :;jy‘;: " i:";::{;gh";‘;; P b’:"gom;:: ANDTHE NET OFFER WILL CONSTITUTE [+ % AND [ *]%, RESPECTIVELY OF THE POSTISSUE PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY,
et fforence batwaen the Offer Price and the amoUNL e towards calle-n-arrears malucing || | THEPRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY. IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGER AND WILL BE
iieidt rtarest, ey, thisradn ADVERTISED IN ALL EDITIONS OF [+] (WHICH ARE WIDELY CIRCULATED ENGLISH DAILY NEWSPAPER) AND ALL EDITIONS OF (<] (WHICH ARE WIDELY
4 Nams of tha Acqivers andhe |- M. Pravin Kumar Shishodya CIRCULATED HINDI DAILY NEWSPAPER), AND REGIONAL LANGUAGE NEWSPAPER, WHERE OUR REGISTERED OFFICE ISLOCATED), AT LEAST TWO WORKING
Persons Acting in concert with |+ Mr. Punit Shishodiya DAYS PRIOR TO THE BID/ OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED (“BSE”", “STOCK EXCHANGE") FOR THE PURPOSE OF
the Acquirers There is no Persons Acting in concert with the Acauirers in this Offer UPLOADING ON THEIR RESPECTIVE WEBSITE.
§. | Name of the Manager to the Corporate Professionals Capital Private Limited In case of any revi Tice Band, the Bid/s F for at least | Working Days after such revision of the Price Band, subject to
Cffer f g days. In oases of similar Company, for recorded in
G. |Members of (he Commillee of | Mr. Nishant Tolchand Ranka — chamzn wiiting, extends eriod rking daj Any rice Band, and
W Arun Kumar Sharma — i Period, nappucame by notification tothe chiange
7. [IDC Member's felationship with | The IDC members are Indeper ndsm\ Direclors of the Company Mant and Sponsor Bank.
the Company (Director, Equity | None of the members of the IDC hold any equity shares or other securities of the Company Thislssue s being made (hmugh the Book Bullding Process, interms af Rule 19(2)(b) of e Securitles Contracts (Requlation) Rules, 1957, as amended (*SCRR') read
shares owned, any other or have any contract/relationship with the Target Company other than as the Independent with Regulation 229 of the SEBI ICDR Regulations and in compliance with Regulation 263 of the SEBI ICDR Regulations wherein not more than 50.00% of the Net Issug
contract ifany _|Directors on the board of the Company. shall be available for allacation on a prop basis to Qualified (*QIBs") (the “0IB Partion"), provided that our Gomipany in cansultation with the
8. |Trading in the Equity shares/ | None of the IDC members of the Company is currently holding any shares in the Company. BRLM may allocate up to 60.00% of the QI Portion to Anchor Investors on a discretionary basis (‘Anchor Investor Portion”). 33.33% of the Anchor Investor Portion shall
ot soues e ona. o 10 emibe s of e Compary fave bered n a1y equly sheres it seciries be reserved for domestic Mutual Funds and 6.67% for I 2 subject tovalid from them at or above the Anchor
B e L R S S T PR R E B e A A Investor Allocation Price in accardance with the SEBI ICOR Regulations. I the event of under-subscription or non-allocation inthe Anichor Investor Portion, the balance
Equity Shares shall be added to the QIB Portion (other than the Anchor Investor Portion) (*Net QIB Portion"). Further, 5.00% of the Net QIB Portion shall be available for
9 1DC Member’s refationship with | None of the IDC members have any direct or indirect relationship with the Acquirers and neither "
e st Drsctor Bty | e iy Eontiscts with the AGrEr, allocation on a proportionate basis to Muma\ Funds only, and the remainder of the Net Q1B Portion shall be avallabie for allocation on a proportianate basis to all QI8
shares owned , any olher Furiher, since the Acquirers being individuals, thus directorship or details of equity share owned Bidders, including , Siibjectte 0r above (e Issue Price. However, ifthe aggregate demand from Mutual Funds s less thar 5,00%
contract / ifany. | by IDC members in Acquirers is not applicable. of the Net QIB Portion, the balance Eﬂmfy Shares available for alocation in the Mutual Fund Portion will be added to the remaining Net GIB Portion for proportionate
70, | Trading in the Equity shares/ | Not Applicable allocationto OIBs. Further, not less than 15,00% of the Net ssue shall be available for allocation on a proportionate basis to Non-Institutional nvestars and ot ess than
other securites of the Acquirer 35.00% of the Wt ssue shall be available for allocation to Individual Investors wiio applies for minimum application size. in accordance with the SEBI ICOR Regulations,
by IDC Members subject to valid Bids being recelved from them at or abave the Issue Price. All Bidders, other than Anchor Investors, are required fo participate in the Issue by mandatorily
11. |Recommendation on the Open | Based on the review of the Public Announcement. the Detailed Public Statement and Letter of utilizing the Application Supported by Blocked Amount (‘ASBA") process by providing details of their respective ASBA Account (as defined hereinafter) in which the
offer, as to whether the offer is | Offer issued by the Manager to the Offer and ether documents on behalf of the Acguirers, (DG Bid Amounts will SlfCortified SyndcateBanks (*SCSB) orunderth UP| Wechirism,as th cass may be. o e eent of respectve
fair and reasonable members are of opinion that the Open Offer is in accordance with SEBI (SAST) Regulations, Bid Amounts, Anchor tp participate inthe Issue h Fordetails, see “Offer Procedure” on page 227.
10 st s chnts o b aharahelrs ot cont shrapricevhich s excascad | | T ! 4 P 2172 ‘
fie-ptn offar prish afier AhepF'A ‘date, The sharebiiers 5rs sdvised ‘I'D Indeperidently evalusts crileria for in principle approval for listing on SME Platiorm of BSE limited in accordance with press release dated December 18, 2024 nl 208" SEBI Board meeunq nn
e orter a0 1ok Tt o informes dociaon based. o e Lot of Ofer dated Septamues || | Feview of SE framework under SEBI (ICDR) Reguiations, 2018, to inform the public that our Company 1s proposing, Subject to applicable tatutory and regulaiory
18, 2026, They may also cinsider saeking independert tax opinian before taking heir decision | | feauirements, raceiptof equisite armruva\s market condiions and gt consideraions, 1 make an it publc ofr of 5 Equty Shares and nas fled the Draft Red
in this regard ferving 247 ol the SEBIICDR Regulations, the Draft Red Herring Prospectus filed with SME Platform of BSE
12 Sy o ascosTor TG members frave. tiken it wonsidaration; ihe Tollowing Sfter- Sociments Tor waking e Limited shall be made public, for comman's if any, for a period of atleast 21 days from the date of ilng, by hosting iton the website of SME Platform of BSE Limited at
i AHPaspx offer, on the website of the BRLM at www.tcagroup,in and also on the website of the Company at
1. Public Announcement dated July 26, 2026 www harekrishnarubbeg.com .
2. Detalled Public Statement dated August 03, 2026 Qur Gompany invites the public Prospectus Platiorm of BSE Limited with raspectto disclosures made in the Draft
3. Lpftey of Offer dalter Septamber 18,2026 Red Herring Prospectus. The public ympany Secretary & Compliance Officer of our Company, and/orto the BRLM at
53?.‘:‘:"522;?;?;&2.&7& i !jf‘;‘;gegij;VEF‘jg‘eg:;’h"gﬁ;j”@;f:;:‘gﬂf;jﬁ their respective addresses mentioned below, ;h\u comments musl be received by our Company and/or the Company Secretary & Compliance Officer of our Company,
i o e % % | and/or tothe BRLM in relation to the offer on or before 5.00 p.m. onthe 21" day dateof ME.
?:,'.;2?@:,:;:; S e el g ::;i:”;‘xi;m?;;; ;:, Ivestments nEqulty andEqiy ol e nvolea deesofiskandisiorsshoudnolinvesLany undsi i e nnress they can afford to take the isk of
Equily Share aggregaling to (NR 5,93,26,164/- (Indian Rupees Five Grore Ninety Three Lakh losing their entire investment. Investors are advised fo read the risk y befor Issue. For taking an investment decision
Twenty Six Thousand One Hundred and Sixty Four Onlly) to be paid in cash investors must rely on their own examination of our Company and the Issue including ma nSKs involved, Yhe Equity Snares \ssusd In the Issue have not been
Pursuant to entering into SPA, the Acquirers have triggered the obiligation to make an Open recommended or appraved by the Securities and Exchange Board of India (“SEBI”), nor does SEBI guarantee ihe accuracy or adequacy of the Draft Red Herring
Offer in terms of Regulation 3(1) and Regulation 4 of SEB| (SAST) Regulations, 2011 Prospectus. Specific attention of the investors i invited to the section “Risk Factors " beginning on page 21 of this Draft Red Herring Prospectus.
The equity shares of the Gompany are listed and traded on the bourses of BSE and are \ny i be taken after 2 Red and
frequently traded within the: meaning of definition of ‘frequently raded shares’ under clausa (j} e bade ot SuonFad 4 S d the Dt Rod Haring Fros
of Sub-Regulation (1) of Regulation 2 of the SEBI (SAST) Regulations), 2011
The Qffer grms of \Swlz 17 u?/r (Indian Rupees Sev{eniean’andgone Zerxlx Paisa Only) is justified, TH e Prospectus, BSE Limited.
in terms of Regulation 8(2) of the SEB) (SAST) being the highest of the following- For uelans of the snam capital and capital structure of our Company and the names of the signatories to the Memorandum of Association and the number of shares
subscribed by them ¢ m our Company, see * Capna\ Structure” beginning on page 62 of the Dralt Red Hernng Prospectus. The fabilly of the members of our Company is
limited, For detail & main obj f of Association, see *Our History and Cerfain Other Corporate Matiers " beginning
The highest negotiated price per share of the target company for on page 143 of the Draft Red Herring Pmsumus
any acquisition under the agreement atiracting the obligation to BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE OFFICER
make a public announcement of an open offer
The volume-weighted average price paid or payable for NA
acquisiion by the Acquirers during 52 weeks immediately )(} s ‘
preceding the dale of PA g
{c) | The highest price paid or payable far any acquistion by the NA TURNAROUND | Maashirty A
Am;:ers during 26 weeks immediately preceding the date of Turnaround Corporate Advisors Private Limited MAASHITLASECURITIES PRIVATE LIMITED Ms. Anshita Jain
R e e iy Ll L SEBI Regisration o (1R0000013e5 | GUT N0 227/2/2/1 and 2217/2/2/2 Irantof Prashr
of sixty trading days immediately preceding the date of the public Address: 614, Vishwadeep Bulding, Plat No. 4 Distiat | Address: 451, Krishna Apra Business Square, | Y202, Palghar, Kondhale, Wada, Thane, Maharashtra,
announcement as traded on the slock exchange where the Centre, Janak PuriA-3, West Delni 110058, India Netaji Subhash Place, Pitampura, New Delhi- | India, 421312
maximum volume of trading in the shares of the targel company Telephone No: + 9193272 66259 34 Email: cs@harekrishnarubber.com
Al it Guing sty piaiod Website: htips./tcagroup.in Telephone No: 011-47581432
e e, S S w2 o vy T e e et || el Enatescnanasiacon ([ e S o
considering  valdation  paramelers including  book value, | shares of the Targat || | Cantast Person: Mt Kutabudeen Kuraishi Wabsite: wuwmzastita,com any preissusor postissue reated probier, such as on-ecelpt
comparabie trading multiples, and such other parameters as are | Company  are istrati 0 Cunlscl Person: M. Mukul Agrawal of it of aotment. non-cred'tof altttad Equily Shares in the
customary for valuation of shares of such companies. frequently traded CIN:U741400L2015PTC278474 INRDOODO4370 | respective beneficiary account, fion-receipt of refund orders ana
In view of ihe parameters considered and presenled in table above, in the opinion of the & C'"-UWDUDL PT
Aocirersand e Ma(;\alg?r e Dn{sc‘t:a Ofer Prica INE 17.10 (Indian Rupses Seventeen ‘hem i the DRHP.
and One Zero Paisa Only) per share (not being lower than the price determined in accordance
i Regyetion 8(2) of ths SEBI (SAST) Regulations) ' justfed m term of Reglation 8 of For HAREKRISHNA RUBBER INDUSTRIES LIMITED
the SEB) (SAST) Regulations. Further, the Ofier Price for partly paid-up Equity Shares will On Behalf of the Board of Direclors
be computed as the difference between the Offer Price and the amount due towards calls-in- Sd/-
arrears including unpaid interest, if any, thereon Place: Thane Ws. Nidhi Agarwal
However, the shareholders are advised to independently evaluate the offer and take their own Date: September 21, 2026 Managing Director
o] dovhig Disciaimer: Harekisin Fubber Industies Lied i proposing, subiot o apd b saion o equlatory requirements, receipt of requisite approvals, merket
13. | Disclosure of voting pattern These have been approved by the [DC members. its Equity Shares and has filed the Draft Red Hﬂmng Pmsnectus onSeptember 21, 2026, The Draft
14| Details of Indspendent None Rad Hemng Pruspauut is available on the website of BSE SME at Nllps d the websites of the
Advisors, if any. BRLMat .inand also on the website of the Company at www.harekrishnarubbercom Any potenna\ lnves\ms should note that Investments in Equity
15, | Any other matter(s) to be None and Equiy reatad securiles involve a degrec of sk and investors should ot invest any funds intis issue urless ey can afford otk the risk of osing their et
highlighted investment, I the risk factors y ganinvestment Inthe Issue. For taking an investment decision, investors must
“To the best of our knowledge and belief, after making proper enquiry, the information contained in or accompanying this statement is, rely on their own examination of our Company and the Issue including the risks involved, The Equity Shares issued in the Issue have not been recommended or
in all material respect, rue and correct and not misleading, whether by omission of any information or otherwise; and includes all the approved by the Securities and Exchange Board of India (“SEBI"), nor does SEBI guarantee the accuracy or adequacy of the Draft Red Herring Prospectus. Spacific
information required to be disclosed by he Gompany under the Taikeover Gada atention of “RiskFactors” 21 of this Draf M0SPEGIUS,
Forand on behalf of] The Equity Shares have not been and will not be registered under the U.S Securities Act of 1933, as amended (U.S. Securities Act) or any state securities laws in the
The Committee of Independent Directors United States and may not be offered or sold within the United States or to, or for the account or benefit of, U.S Persons (s defined in Regulation ), except pursuant o
of Ramgopal Polytex Limited exemption from, or In a transaction not subject to, the registration requirements of the U.S. Securities laws. Accordingly, the Equity Shares are being offerad and sold
Sdr- only outside the United States in offshore transaction in refiance on Regulation S under the U.S Securities Act and the applicable laws of the jurisdiction where those
Place: Muribéi M. Nishant Tolohand Ranka | offers an el ocur. o Equy Snars hae notbeanand il 10L e reieed, isod o olerwise guaifie nany ol rscltion oo i and may notbo
Daie: Seplember 22, 2028 Chairperson — Cornmitte of Independent Directors| | oifered or sold, ot




